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HOME DEPARTMENT New Delhi. 30th January 1943 

23 (49)-Tr. (C.L.)/42—InNo. exorcise of the 
powers conferred by sub-section (3) of section 2 of 
the Registration of Transferred Companies Ordinance, 
1942 (Ordinance No. LIV of 1942), the Central Gov­
ernment is pleased to make rh’e following rules, 
namely: —

NOTIFICATION
The 5th April J943

No. 1047-C.—The following notification by the 
Government or Bombay is republished for general 
information. 1. Short title—These rules may be called the 

Registration of Transferred Companies Rules. 1943.
2. Interpretation—In these rules, unless there is 

anything repugnant, in the subject or context—

By order of the Governor
J. BOWSTEAD 

Chief Secretary to Govem?nent
Home Department (Political)

Bonway Castle, 10th March 19-13 
Indian Press (Emergency Powers) Act XXIII of 1931 

No. 417-Poll.—fr. exercise of the powers conferred 
by section 19 of the Indian Press (Emergency Powers) 
Act, 1931, the Government of Bombay is pleased to 
declare all copies, wherever found, of the book in 
English entitled “Nehru Flings a Challenge”,, edited 
by “A Student”, printed by R. P. Shukla at the 
Y.idyalaya Press, 23, Humam Street,- Fort Bombay, 
nud published by lnder Gupta, for “Hamara ITindos- 
lan’ Publications, 23, Harnam Street, Fori Bombay, 
and all other documents containing copies, 
translations of or extracts from, the said book, to be 
forfeited to His Majesty on the ground that it appears 
to the Government, of Bombay that the said book 
contains words of the nature described in clauses (bb) 
and (d) of section 4(1) of the said Act.

By order of the Governor of Bombay 
D. SYMINGTON 

Secretary 'to Government

%

the Indian Companies Act,moans

(2) “Ordinance means the Registration of 
Transferred Companies Ordinance, 1942 
(Ordinance No. LIV of 1942);

(31 “Registrar” has the meaning assigned to it 
in the Act.

3. Application to Provincial Government—Any 
company incorporated by or under the law in force m 
any Dominion within the meaning of the Statute of 
'Westminister, 1931
colony, or in any British Protectorate, 
territory in respect of which a mandate on behalf of 
the League of Nations has been accepted by His 
Majesty and is being exercised by His Majesty’s 
Government in the United Kingdom, which desires 
to be registered under the Ordinance, may apply to 
the Provincial Government or to the Chief Commis­
sioner, as the case may be, ot the Province in which 
the Company desires to have its registered office, for 
the issue of an order under sub-section (J) of section 
•2 of the Ordinance. The application shall specifically 
state the matters on which orders under clauses 
(a), (b), (c) and (d) of sub-section (9) ot section 2 of 
the Ordinance are sought and explain the reasons 
therefor:

Provided that if the necessary number of directors 
to form a quorum for a meeting of board of directors 
of the company are not in India, an application as 
aforesaid may be made by the managing agents, 
managing director or manager of the company, as 
the case may be, notwithstanding the fact that no 
resolution to this effect may have been' passed by 
the board.

4. Certain documents to be filed with application — 
An application nude under rule 3 shall, unless 
exemption has been asked for in respect of any of 
the undermentioned documents, be accompanied by—

(i) the Memorandum and Articles of Association 
of the company as in force at the time of 
the application or any other instrument us 
then in force remilating the constitution or 

. functions of the company;
(it) a list of the existing directors, managers, 

managing agents or other principal officers 
of the company, showing their nationality, 
permanent and present address;

or in British Burma, or in any 
or in aiiv

reprints,

COMMERCE AND LABOUR DEPARTMENT

NOTIFICATIONS 
The 30th March 1913

No. 519—IJ-l/43-Com.—The following notifies.- 
lions, issued by the Government of India in the 
Department of Commerce, are republished for general 
information.

Bv order of the Governor 
~ W. W. DALZIEL 

Secretary to Government
Company Law

New Delhi. 30th January 1913
exercise of thoNo. 23 (47)-Tr. (C. L.)/42—In 

powers conferred by section 3 of the Registration of 
transferred Companies Ordinance. 1942 (Ordinance 
So. LTV * of 1942), the Central Government is 
pleased to direct dial the powers conferred on it »;.y 
K.ub-sections U) and (2) of section 2 of the said 
Ordinance may be exercised in a Governor s i ro- 
dnee by the Provincial Government: and in a Cniex 

■ Commissioner’s Province by the Chief Cormnis- 
Riorior.

i
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the 23rd August 1941, is published for general inf 
mation and shall have effect in supersession of O' 
General Licence No. II, published with the not:tt ^ 
tion of that Department No. 37-I.T.C./42, dated*
6th June 1942, from the 1st March 1943 :—

(iit) a copy of the latest balance sheet and 
accounts of the company, duly audited by 
the auditors of the company;

(ii) the name of the country of its origin, and 
the principal place of business of tne com­
pany in such country;

.(r) a statement setting forth the purpose of 
under the Ordinance and also

rth5 .

“ IMPORT TRADE CONTROL
Open General Licence No. II

registration
whether the company intends to carry on 
any business in British India, and if so. the 
nature of such business;

-In pursuance of Commerce Department Notificati 
No. 56-I-T.C./41, dated the 23rd August 19415 °!l 
Central Government gives general permission to n 
persons to import until further notice from Cev] 
any of the goods specified in the Schedule to the sa°!i 
notification (not being goods previously imported im 

. Ceylon from Canada, Newfoundland or a place °

the ii

[vi) tlu* name of ihe province in which the 
registered office of the company is to lie

• situate;
(eif) the name and address of such officer of the 

wii) be in charge of the affairs side the British Empire), except goods of the follow 
ing descriptions covered by the entires in that 
Schedule noted against each

company as 
of’the company in British India;

Iciii) the certificate of incorporation of the com- 
obiamed in flic country of iis origin;pany

and shall be supported by nr. affidavit by the person 
named in clause (vii) to the effect that the company 

duly incorporated by or'under the law in force in 
the country of its origin and was in operation at the 
time of its evacuation from that country, and that 

the best of his knowledge, the company is not 
junction ing there.

Part of 
ScheduleDescription Item No.

was Aluminium tea chest linings and Tea A 
chests containing aluminium

Domestic hardware and stovos made of A 
aluminium-

Smoker’s requisites excluding tobacco A 
and matches made oi aluminium.

Aluminium Powder and paint
Tea chests and parts and fittings B 

thereof, excluding those specified in 
Part A of tho Schedule.

Raw Manilla Hemp (fibre)
Raw Hemp (excluding raw Manilla B 

hemp fibre).
Raw sisal fibre
Aloe fibre
Si.-al yarn
Diamonds, onset and imported uncut, B 

including bort and industrial dia­
monds.

Copper wroghfc and manufactures of B 
copper, all- sorts nob otherwise- 
specified.

Copper scrap ..
A.uminium circles,' sheets and other 

manufactures not otherwise specified
Unwrought ingots, blocks and bars of 

aiumiuium.
Copper only
Bort and Industrial diamonds only .. B

61

122 (i) ;

152 (i) I 

26 (H)

to

5. Filing of document* with Registrar—On issue 
of an order under sub-sections (1) and (?) of section 2 
of the Ordinance, the documents required for 
registration of a company as provided in the Act 
shall, subject to such directions regarding modifica­
tions. adaptations, exclusions or such other direc­
tions .as may be given in the said order, be filed with 
the Registrar of the province in which the registered 
office of the company is to be situate and he shall - 
retain and register them and shall certify in the 
manner provided in sub-section (•/) of section 23 of 
the Act:

B
33

B 39
40

B 41
B 42
B 42-A

4S
Provided that the affidavit required under rule 4 

fthali be filed in place of the declaration unchr sub­
section (?) oi section 24 of the Act.

G. Separate register for such companies—The 
Registrar shall maintain a separate register for 
panics registered under the Ordinance.

7. Registration under the Ordinance to be 
honed, in letters, etc.— Every company registered 
under the Ordinance shall have the fact that it 
originally registered in another country and has been 
re-registered in India under the Ordinance, 
vioned in legible English characters, in all bill-heads 
and letter papers and in all sign boards 
advertisements and other official publications of the 
company, and in all bills of exchange, hundis, pro­
missory notes, endorsements, cheques and orders for 

. money ur l goods purporting to be. signed by
bell a 7 of ihe company and in all bills of parcels, 
invoices, receipts and letters of • credit 
company.

80

coin- B 51
B 53

men-
B 54

was
B 60

men- 67, 88 and
89

notices,
Provided further that this permission does not 

apply to cinematograph films printed in the British 
Empire from negatives either produced or owned by 
companies, firms or persons established in countries 
outside the British Empire.

or on

of the This licence is without prejudice to the application 
‘to any goods of any other prohibition or regulation 
affecting the import, of goods that may be 
the time when such goods

2. This notfication shall not, however, operate so 
as to subject to the prohibition contained in notifica­
tion No. 56-I.T.Q./41, dated the 23rd August 1941 
any goods despatched on through consignment to 
India and which, had they been imported into British 
India on the date of such through consignment, would 
have been covered by the said Open General Licence 
So. II, published with notification No. 37-I.T.C./42* 
dated the 6th June 1942.

S. i he Central Government may in particular 
tfis-e. if it thinks fit and upon such conditions as it 
may impose relax any of the provisions of these 
rules.

in iorce at
are imported.

T. S. P1LLAY
■Joint Sccy. vto the Govt, of India 

The 31st March 1043
Wo. 6168—Com ./6/43-Com{G).— The following 

notifications, issued by the Government of India, 
Department of Commerce, are republished for general 
information.

By order of the Governor 
W. W. DALZIEL

New Delhi, 27th February 1943
No. 9-I.T.C./43—In pursuance of the notificat*<^ 

of the Government of India in the Departmen ^ 
Commerce, No. 56-I.T.C./41, dated the 23rd 
1941, the Central Government is pleased to c£^lC ’ 
with effect from the 1st March 1943, tho 
General Licence No, III, issued under the said e 
fication, and published with the notification oi 
Government of India in the Department of Lo 

No. 59-I.T.C/41, dated the 23rd August lWy‘

Secretary to Government
Import Traul Co vtp.pl.

l\,w Delhi, 27th February 1943
No. 8-I.T.C./43-—-The following Open General 

Licence issued by the Central Government under the 
notification of the Government of India in the 
Department of Commerce, No. 56-I.T.C./41, dated merce,
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/2. This notification shall not 
as 'to subject to the prohibition container)’ • " tionNo. 56-I.T.C./41, dated the tZJnotifica- 
any goods despatched on through Au®ust 1941, 
India and which, had they been iJt consignment to
Indian on the date of Lch tlTrS^ int° 
would have been covered bv iho j^nwgnment, 
Licence No. Ill published with h °P°n Genertt' 
No. 59-I.T.C./41, dated the

operate bo department of supply and transport

NOTIFICATION
The nth April 1043

No. 2926-S.T.—The following notification, issued 
by the Government of India, Department of Food, 
is republished for general information. I

N. R. PILLAI 
Secy, to the Govt, of India 

The 5th April 1043
No. 6984—IIIC-37/41-Com.(C).—The following 

notification, issued by the Government of India, 
Department of Commerce, is republished for general
information.

IBy order of the Governor 
F. E. A. TAYLOR 

Secretary to Government
The Foodgp.aixs Control Order, 1943 

New Delhi. 5th February 1043
No. A-I-E/43—In exercise of the powers conferred 

by sub-rule (2) of rule 81 of the Defence of India Rules, 
the Central Government is pleased to direct that the 
following further amendment shall be made in the 
Foodgrains Control Order, namely: —

After clause 7 qf the said Order, the following cl 
shall be inserted: —

“7-A. If any person contravenes the provisions of 
clause (3) or clause (f>) of this Order then without 
prejudice to any other punishment to which he may 
be liable, any 'Court trying the offence may -order that 
any stocks of foodgrains, together with the packages 
and coverings Ihcicof, in respect of which the Court 
is satisfied that the offence has been committed, shall 
be forfeited to His Majesty.”

'

i
■

By order of the Governor
W. W. DALZIEL 

Secretary to Government 
Industrial Control

:■New Delhi, 6th March 1043
No. 104-1. C..(5)/42—In exercise of the powers con­

ferred by sub-rule (2) of. rule 81 of the .Defence of 
India Rules, the Central Government is pleased to 
direct that the following further amendment shall be 
made in the Newsprint Control Order, 
namely: —

In clause

ause
>

i1941
■

(ad) the word "not” occurring before the 
word “exceeding” shall be omitted. ;

S. N. RAY
Joint Seey. to the Govt, of India B. G. HOLDSWORTH 

Secy, to the Govt, of India
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